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Ne.v .jelhi , the 1st March,1995

Hon'ble -ihri J,P. iharoia, Menfiber(J)

Hon'ble ihri R.K. 3in^, Member! a)

bhri owaciesh Kumar,
Former iieputy i-iirector!lMT) ,
bm all industries iervice institute,
.'•le-v iJelhi.

r/o 29/27, East ratel Nagar,
iMew Oelhi. ...

dy ̂ abvocate: Mrs. iarla Chandra

•VH F - :ant

Vs .

1. Union of India

through the •iecretary
Mini str y of i nd us try,
-SepartTient of Small d^ale 1 ndustries,
Ud yo g 3h avan , e ,v U e Ihi.

2. Jeveloijment Commissioner,
SmaJ.l Scale Industry,
Mi nis tr y of 1 nd us tr y,
Sov t. of I ndi 3,
7th Floor, Nirman Bhavan,
Maulana Azad Hoad ,New Oelhi . -;es f ondents

OR IS .£ a ( QiAL)

Hon'ble ihri J.F. iharma. Member! J)

After hearing for some time,the learned

counsel for the applicant wants to withdraw the

application to pursue the matter departmenta 1 ly.

He is allowed to -withdraw the application -with

liberty to file fresh application,if so advised,

according to law.
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